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H.P. STATE POLLUTION CONTROL BOARD  
Him Parivesh, Phase-III, New Shimla (H.P.) 171009 

No. PCB/NGT/OA No. 57/2021- 11 o 	 Dated: el 	2--, M 

To 

k4'he Registrar General, 
Hon'ble National Green Tribunal, 
Faridkot House, Copernicus Marg, 
New Delhi-110001. 

Subject: O.A. No. 57 of 2021 titled as Amandeep v/s State of Himachal Pradesh, 
pending before the Hon'ble National Green Tribunal. 

Sir, 

Kindly refer to order dated 13-08-2021, passed by the Hon'ble NGT, in 

continuation to previous order dated 30.07.2021 in the matter cited above related to illegal 

mining at Som Bhadra River (Swan River) in District Una, Himachal Pradesh. 

In this matter, the Hon'ble Tribunal had constituted an independent five-Member 

Committee headed by Justice Jasbir. Singh, former Judge of Punjab and Haryana High Court 

which submitted its final report on 07.04.2021. The Hon'ble NGT vide order dated 13-08-2021 

while considering the report of independent Committee passed the following directions:- 

6. The Chief Secretary, D.G.P., Himachal Pradesh, State PCB, SEIAA, Himachal 

Pradesh and District Magistrate, Una may take further action in terms of the report and 

Amish action taken report/response accordingly before the next date 	" 

In compliance to the above order dated 13-08-2021, please find enclosed herewith 

action taken/status report in terms of the recommendations made by the independent Committee 

in its report dated 07.07.2021, on the points pertaining to H.P. State Pollution Control Board, 

which may kindly be taken on record please. 

(Enclosed: as above) 

Yours ithfully, 

Member 	etary 
HPSPCB, Shimla 

Jel. No. 0177-2673766 
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Status-cum-Action Taken Report in compliance of order dated 13.08.2021 of 
Hon'ble National Green Tribunal passed in OA No. 57/2021 titled as  
Amandeep V/s State of H.P. on action points pertainin2 to State PCB:- 

Sr. 
No. 

Recommendations of Monitoring 
Committee at point no. 5.5 of the 
report dated 07.07.2021. 

Action Taken by the State Pollution Control Board 

1. 

• 

At Point No. 5.5(34)(i): 

"..The stone crushing unit namely 

M/s Rudhra Stone crushing and 

screening plant may be issued 

closure notice by HPSPCB after 

following due procedure as per the 

provisions of the Air Act, 1981 and 

Water Act, I974.." 

i 

As per the report received from Regional Officer, 

HPSPCB, Una, M/s Rudra Stone Ciusher, VP0 Basal, 

District Una was 	inspected jointly 	by 	Asst. 	Env. 

Engineer-cum-Regional officer, HPSPCB, Una and 

Mining Officer, Una, H.P. on 07/09/2021 to analyze 

the quantity of raw material stacked/lying at crusher's 

site 	and 	means 	of 	mining 	used 	for 	the 

extraction/collection of mining material. According to 

the 	inspection 	report 	dated 	07/09/2021, 	from 	the 

perusal of stock to the tune of 23500 MT at the site, 

production from mining lease (average 4700 MT 

monthly) & dispatch of material (average 4150 MT 

monthly), it was observed that in average 550 MT 

material will:be left at crusher site as uncrushed 

material and for the accumulation of material to the 

tune of 23500 MT stock, 42-43 	months will be 

required which seems to be unrealistic. Hence, the 

collection/extraction of mining material by mechanical 

means cannot be denied. 	A copy of the above 

inspection report was sent to Deputy Commissioner 

Una, District Una (HP) for further necessary action as 

per the provisions H.P. Mine Minerals (Concession) 

and Minerals, Rules, 2015. Reportedly, on the basis of 

this 	inspection 	report, 	Mining 	Department, 	Una, 

imposed penalty of Five Lakh Rupees under the 

provisions of H.P. Mine Minerals (Concession) and 

Minerals, Rules, 2015, on M/s Rudra Stone Crusher. 

The joint inspection report dated 07/09/2021 of M/s 

Rudra 	Stone 	Crusher 	alongwith 	photographs 	of 

Pollution Control Devices as recommended by the 



monitoring committee are annexed as Annexure-I 

collectively. 

As per report submitted by Regional Officer, HPSPCB, 

Una, the unit was inspected on 24/08/2021 wherein 

unit 	was 	required 	to 	update 	its 	pollution 	control 

devices/measures 	as 	per 	recommendations 	of the 

Monitoring Committee. Accordingly, notice/directions 

was 	issued 	to 	the 	unit 	on 	26/08/2021 	for 

improvement/upgradation 	of 	pollution 	control 

devices/measures as recommended by the Monitoring 

Committee 	Later on the unit was re-inspected to 

verify the compliance status and reportedly the unit has 

complied with the. directions of the State Board with 

respeqt to pollution control devices/measures. 

2. At Point No. 5.5(34)(ii): 

"..HPSPCB should visit all the 

remaining 22 stone crushing units 

operating in the catchment area of 

Som-Bhadra River and check all 

the points of the code of practice to 

be implemented by these stone 

crushers to control air pollution 

and action against the violating 

stone crushing units may be taken 

within one month.." 

It 	is 	submitted 	that 	as 	per report 	received 	from 

Regional Officer, HPSPCB, Una, all the remaining 22 

stone crushing units falling in the catchment area of 

Swan 	River 	were 	inspected 	by 	Assistant 

Environmental Engineer alongwith JEE-II and JEE-III 

of Regional Office, HPSPCB, Una on 18/08/2021, 

24/08/2021 	and 	25/08/2021. 	On 	the 	basis 	of 

observations 	made 	during 	these 	inspections, 

notices/directions regarding improvement/upgradation 

in pollution control devices/measures were issued on 

25/08/2021 and 26/08/2021 to all 22 stone crusher 

units 	for 	observed 	non-compliances 	of 	pollution 

control system as recommended by the Monitoring 
, 	• 	, 	, 	_ 	. 	. 	, 	• 
Committee in its report. 

After the issuance of notices, all the stone crusher units 

were re-inspected for verifying the compliance status. 

Out of total 22 number of stone crushers, 05 Stone 

Crushing units were found non-compliant with respect 

to 	upgradation/improvement 	in 	pollution 	control 

devices/measures, namely:- 

1) Shiva Stone Crusher,VP0 Damandri, Tehsil and 

Distt. Una HP. 
2) Balaji Stone Crusher and Screening Plant, VPO 

Upper Basal, Tehsil and Distt. Una HP. 
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3) Luxmi Stone Crusher, Village Ram Nagar, PO 

Thathal, Tehsil Amb, Distt. Una HP. 
4) Thakur Enterprises, VPO Chowki Minar, Tehsil 

Bangana, Distt. Una HP. 

5) Mahesh Stone Crusher, VPO Kalruhi, Tehsil 
Amb, Distt. Una H.P. 

Hence direction under section 31-A of Air Act 1981 

and Water Act 1974 was issued for disconnection of 

power 	supply 	of these 	05 	non-complying 	stone 

crushers on 23.09.2021. 

It has been further reported by the Regional Officer, 

HPSPCB, Una, that the complying 17 number Stone 

Crusher units have also provided updated pollution 

control measures/devices in the stone crusher as per 

latest notification dated 29.06.2021 	notified by the 

Government of Himachal Pradesh and ambient air 

quality monitoring results are found to be within limits. 

Individual details of all these units as reported by 

Regional Officer, HPSPCB, Una, has been compiled 

and annexed as Annexure-II. 

3.  At Point No. 5.5(34)(iii): 	"-All 
the stone crushers, located in the 
catchment 	area 	of river 	Som 
Bhadra, shall provide adequate 
plantation 	all 	around 	their 
periphery Within 2 months.. 

As reported by• Regional Officer, 	HPSPCB, Una 

plantation is being carried out around the periphery of 

these stone crushing units. Regional Officer, Una shall 

keep vigil on the progress of plantations done by these 

units. 

4.  At Point No. 5.5(35) "..During the 

visit of the Monitoring Committee 

to the mining sites of Basal lower 

area, the residents of the nearby 

area have made complaint against 

the setting up of 02 new stone 

crushers, which are not meeting 

with 	the 	prescribed 	siting 

guidelines. 

Himachal 	Pradesh 	Pollution 

Control 	Board 	should 	take 

immediate steps to get stop the 

construction 	of stone 	crushing 

As regard to the complaint against setting up of 02 new 

stone crushers, not meeting with the prescribed siting 

guidelines, 	it 	is 	submitted that 	one 	stone 	crusher 

complained of was in the name & style of M/s Thakur 

Stone Crusher and Screening Plant, VPO Guglehar, 

Sub Tehsil Kaloh, District Una (H.P.). As per records, 

joint inspection for the Site Appraisal of this unit was 

conducted on 23/08/2018 under the Chairmanship of 

Sub Divisional Officer (C) Amb, District Una, H.P. 

and the 	site 	was 	approved 	by the 	site 	appraisal 

committee. The Site Appraisal Report is annexed as 

Annexure-III. Consequent to the site selection by Site 

Appraisal 	Committee, 	Consent 	to 	Establish 	was 



granted to M/s Thakur Stone Crusher and Screening 

Plant on 27/04/2021 by the Regional officer, HPSPCB, 

Una after following due procedure. 

The spot was inspected by the Assistant Environmental 

Engineer, HPSPCB along with Mining Officer Una, 

District Una (HP) & JEE, HPSPCB Una on 07/09/2021 

and during inspection it was observed that excavation 

work for the footing/foundation was initiated earlier 

and .no further construction work was observed at the 

time of inspection. Spot report of distance between 

Thakur Stone Crusher and cluster of abadi in Village 

Pipluhaar, Guglehar Sub Tehsil Gagret, Ditrict Una, 

HP by Naib Tehsildar Gagret at Kaloh, District Una 

(HP) is annexed as Annexure-IV. 

The second stone crusher unit complained of, was 

in the name & style of Sh. Rajiv Kumar, S/o Sh. Dhyan 

Singh R/0 VPO Upper Basal, Tehsil and District Una 

(HP), which had already been issued a Notice by 

Regional officer, HPSPCB, Una under Water Act, 

1974 and Air Act, 1981 vide letter dated 13/01/2020 

with directions to stop the construction activity of the 

Stone Crusher till the Consent to Establish is issued to 

the unit. 

The spot was inspected by Assistant Environmental 

Engineer, HPSPCB along with Mining Officer Una, 

District Una (HP) & JEE, HPSPCB, Una on 

07/09/2021 and during the inspection it was observed 

that construction for hopper platform was initiated 

earlier and now unit has stopped the development of 

site and no further construction work was observed in 

progress at the site. 

It is further submitted that a complaint against unit was 

also received from Sh. Shiv Haripal Singh, VPO 

Banjhal Upper, District Una (HP), alleging that site of 

Stone crusher unit is at 677 meters from the Govt. High 

School, Village Lower Basal, Una District Una (HP) 

units, in case, these are not 

meeting with the prescribed 

parameters/ guidelines from the 

residential area/ sensitive places/ 

other features.." 



and he has requested to re-measure the distance 

between the stone crusher and Govt. High School, 

village Lower Basal. In this context, Regional officer 

had already issued a letter dated 29/06/2021 (copy 

annexed as Annexure-V) to Mining Officer, Una, 

District Una (RP). 
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